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NHRCdirects Odishagovt to pay 3lakh to family of minor girl

STATESMAN NEWS SERVICE
BALASORE, 7 OCTOBER:

The National Human Rights
Commission (NHRC) has
directed the ChiefSecretary of
Odisha to pay Rs 3lakhto the
family members ofthe minor
gil whodied allegedly after she
fell in to a vessel containing
hot curry meant for the Mid-
day-Meal in Koraput district.

Actingona petition filed by
Supreme Court Lawyer and
Rights Activist Radhakanta
Tripathy the NHRC passed
the direction and sought com-

pliance reportalongwith proof
of payment by 15 October.

The case dates back to
2014 when aClass X student,
who had fallen into a hot ves-
sel of dal, died of burn
injuries. The deceased was
identified as Basanti Barik,
a student at Baligaon Girls'
High School in Boipariguda
block of Koraput district.
She had fallen unconscious
and fellinto a large container
of hot dal while waiting in
the gqueue for the midday
meal,

The failure of the Educa-

tion department in ensuring
basic human rights while serv-
ingmidday meals that result-
edinthedeath amounts severe
human rdghts violation, Tripathy
alleged.

Pursuant to the direction
of the NHRC, the State informed
that the amount of Rs.1 lakh
asex-gratia payment had been
paid to the family membersof

the deceased child.
Considering the factsand
circumstances, the NHRC
observed that the amount
paid as ex-gratia is not suffi-
cient and therefore, the Com-
mission issued a show cause
notice ofthe Chief Secretary,
Government of Odisha, call-
ing upon him to show cause
astowhyan additional com-
pensation of Rs.2 should not
be recommended to be paid
to the next of kin of the
deceased child Basanti Barik
for violation of her human

rights.
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PRAMODINI RAPE, MURDER

Deceased’s kin meet
Ganjam SP for 5th time

For expeditious probe
PNS m BRAHMAPUR

After knocking the door of
the NHRC, the DG (SR)
and IG (SR), the high profile
Pramodini murder and rape
incident of Dekhali under K
Nuagaon Police Circle unde
Ganjam district once again
has reached Brahmapur SP for
justice.

Having found no tangible
progress in the probe even
after 145 days of the incident,
BJP leader, social activist and
lawyer Srikant Padhi accom-
panied by deceased’s mother
Rama Nayak, family members
and relatives of the deceased
and some villagers met
Brahmapur SP Pinaki Mishra
and submitted a memoran-
dum to him here on Sunday
demanding an impartial and
expeditious probe against the
alleged murder and rape case.

Notably, this is our fifth
and last meeting with the SP in
the matter, said Padhi adding

that the crime comes under the
constituency of the Assembly
Speaker Surjya Narayan Patro.

Reacting to the deliberate
delay in probe, Padhi said that
the rape and murder of 22-
year-old Pramodini Naik is
another case of atrocities
against women under the BJD
rule in Ganjam.

Padhi demanded either
SIT or CBI probe into the
case.Pramodini had been miss-
ing from home for a few days
and her body was recovered
from an isolated canal near her
home.

SP Mishra assured Padhi
that an investigation was on
and the culprit would be
brought to book by October
end, Padhi said and warned of
launching stir if justice was not
done to the deceased soon.



